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MATTERS RAISED WITH PERMISSION - Contd.

Abduction of two innocent Indians by the Tallbans regime In Afganistan on
the chargas of being intelligence agents

SHRIMATI N. P. DURGA (Andhra Pradesh): Madam, the Talibans in
Afghanistan abducted two Indians from a US-funded road project last
Saturday. The two Indians are, unfortunately, from Nellore District of my
State of Andhra Pradesh. The two Indians are Murali, a Lab Technician,
and Varada Rao, a Plant Operator, who were working on the Kandahar-
Kabul Road. The Talibans had branded them, without any basis, as
‘Intelligence agents'. Mullah Sabir Momin, Dy. Operations Commander in
the south of Afghanistan said that the Taliban wopld kill the two workers
from India. He said that they would be killed at any cost. -So, the time is
running out, and there is no room for complacency. There have been
threats even earlier from the Talibans, but the Government of Afghanistan
has taken no precautionary measures. The Governor of the Province of
Ghazni declared that they had captured the Talibanis who were behind the
ambush and- kifing of Pakistani engineers. But, alas! Nothing has been
done so far as tracing of Indian workers is concemed. Hence, | request
that the Government of India should act immediately, through the Indian
Embassy in Kabul, and put pressure on the Afghan authorities to release the
abducted Indian workers who hail from Andhra Pradesh.

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh) :
Madam, this is an urgent issue...(Interruptions)...

SHRI N, JOTHI (Tamil Nadu) : Madam, in Malaysia
also...{Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Madam, two persons
have been arrested in Maldives and eight persons have been arrested in
Malaysia. Indians hailing from different States of India are suffering in foreign
countries. One is Afghanistan, another is Maldives and ancther is Malaysia.
What ! feel is that the Indian Embassies working in those countries must
take it up wvery seriously. They should be told that the Members of
Parliament are feefing hurt. They must take it up very sericusly and see to it
that Indians living abroad should not be subjected to harassment by those
Governments. With these words, | associate myself with this Special
Mention.
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SHRI N. JOTHI: Madam, | am given to understand that in iMalaysia,
six people haiing from Tamil Nadu have been given death sentence. We
don't know the reason for the death serence. Like this, in Maldives, about
10 people have been given death sentence. These pecple go there for
eaming their livelihood. This is all happening, and | don't understand what
the Goverrfment of India is doing in this matter. We have been appealing to
the Government of India in this regard. Qur Chief Minister has writter letters
to the Government of india, but, so far, no reply has been received. Their
iives have to be saved. Some discussion is necessary on this issue. A mere
mention or just making passing remarks on this issug is not enough.
.finterruptions)... No, Madam, we should have a discussion on this issue in
this Sassion itself. This is a very serious issue, Their lives have to be saved.
They should take it up seriously.

THE DEPUTY CHAIRMAN: You have made your point.

SHRI RAVULA CHANDRA SEKAR REDDY: Just a second. Madam,
wo have submitted a representation tc the hon. Prime Minister.
...(Interruptions)...

THE DEPUTY CHAIRMAN: Nobody is taking it easily. We are taking
it very sericusly. It was not even listed. When Shrimati Durga came to me,
| said, "Sure, | will allow you because it 18 a serious matter. And she has
raised it°. SO, nobody is non-serious about the Indians in India or abreoad.

SHRI RAVULA CHANDRA SEKAR REDDY: Madam, this s &
peculiar case in which four workers from Andhra Pradesh have been
abducted by the Afghans. We have submiited a representation to the hon.
Prime Minister and to the hon. Minister of External Affairs. This is an urgent
matter. | request you to direct the Governmant to make a statament on this
issue and see to it that theirr lives are saved. The family mesmbers of these
poor people are in a tense situation. Loox at it from the argle of those
family members. This is an urgent issue. The Government siiould react
immediately.

SHRIMAT! VANGA GEETHA {Andhra Pradesh) : Madam, nearly 400
persons are working there...(interruptions)...

THE DEPUTY CHAIRMAN: | wil allow you. Let him finish first.
...{Interruptions)....
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SHRI S, VIDUTHALAI VIRUMBI (Tamil Nadu) : Madam, practically
the foreign Governmenis have taken us for granted, as far as Indians living
in those countries are concerned. Wea have writtan letters to the hon.
Minister of External Affairs in regard to fishermen. Qur lsader has also
written a letter to the hon. Prime Minister. We want some sort of reaction
from the Government of India. The Government of India should see to it that
the Indians living abroad, who hait from different States of India, must be
protected in a proper manner. | hope, you would direct the Government in
this regard.

THE DEPUTY CHAIRMAN: Sure.

DR. CHANDAN MITRA (Nominated): Madam, | think we should
delink the issue of Afghanistan from the larger issue of treatment of Indian
workers in other countries because this is a very serious matter and requires
immediate attention. In view of the excellent relations between the
Government in Kabul and our Government, { think it is very important that
the Government of India should intervens immediately with the Government
of President Karzai to ensure that some safety and security is provided to
the Indian technicians and experts because a large numbser of them are
going to Afghanistan and we are closely involved with the reconstruction
work in Afghanistan. This will be a very big set back. Therefore, | request
you to convey the sentiments of the Members of the House on this matter
to the Minister of External Affairs. | also endorse the idea that we should
have a discussion on this matler, as soon as possible.

SHRI N. JOTHI: There is no question of delinking...(interruptions)...

SHRI 5. VIDUTHALA! VIRUMBI: The Minister is responding.
...{interruptions)...

THE DEFPUTY CHAIRMAN: Just a minuta. There is no point in
repeating it. Okay, the Government will respond. Let me add something to
what is being said very rightly, the matter should be delinked, There are
Indians who are werking all over the world, whether it is in Malaysia or
Indanesia or anywhere else, that is a different matter. That should also be
taken up seriously. As far as the issue of fishermen is concerned, | had
personally taken it up with the Minister for Ports, who came to call on me,
and | had told you in the House. The matter of Afghanistan, where the
workers are there, they have been abducted. We have very good relations
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with the Government of Afghanistan, as mentioned in the House, | am sure
the Government will take it up seriously. Now, et the Government react.
..{interruptions)... Please sit down.

SHRI N. JOTHI: It is not about the fishermen's issus. In Malaysia,
death sentence has been given to the people of Indian origin.
...{Interruptions)... Death sentence has been given in Maldives.

THE DEPUTY CHAIRMAN: Please sit down. You were not here.
. {intarruptions)... Please sit down. One second. | feel a good discussion, a
good matter gets killed in this House bacause everybody wants to mix up
the issues. The issue should be taken as it has come. Just getting up from
your seats will not heip. if you have to say anything about Maldives, please
do that, and t have n¢ objection. But let him first react to what is said.
Listen first, have patience, please..(Interruptions)...| don't want to get angry
because it kills me. | want you to listen to the Government.

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI ©. RAJAGOPAL): Madam, it is not correct to say that the
Government is not serious on the issue, There are two issues that have
been raised over here. One issue is regarding the treatment of Indians by
some foreign Governments, especially the fishermen. This is an issue which
should be discussed. The Government has no objection if the issue is
properly framed, in whatever manner the Chairfan feels. If a notice is given,
the Government wili have no objection in having a discussion on the matter.
That is the first thing.

Secondly, about the urgent steps to be taken which some hon.
Members said...

THE DEPUTY CHAIRMAN: It relates to Afghanistan, the safety of
Indian workers there.

SHRI 0. RAJAGOPAL: | will immediately bring this matier to the
notice of the Minister for External Affairs so that some steps are taken
urgently...(Intarruptions)...

SHRI S. VIDUTHALA! VIRUMBI: They are geing to bang Indians.
..{Interruptions)...

THE DEPUTY CHAIRMAN: If three people speak together, | can't
understand. You decide amongst yourself who should speak on the issue
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and then | will allow. If three people stand up and speak together, 1 will say
‘okay, the Government will take action.' One Member should tell me what is
it in Malgives.

SHRI P.G. NARAYANAN (Tamil Nadu): Madam, the urgency is,
aready dsath sentences have been passed. Before executing the death
sentences, we have to do something. But the Government has to react to
it.

THE DEPUTY CHAIRMAN: Death sentence for what crime? If the
person has committed a crime in a country which attracts the death
sentence, that is a differant matter. But somebody must tell me against
what crime they have done like this.

SHRI P.G. NARAYANAN: They were charged for false offences.
That is the reason.

THE DEPUTY CHAIRMAN: What is the crime? Have they framed
any charges?

SHRI P.G. NARAYANAN: Nobody knows, but they are all false.

THE DEPUTY CHAIRMAN: If nobody knows, then you can't
substantiate whether they are false or not. But it is for the Government to
find out from the Maldives Government about the persons who have been
prosecuted and death sentences are pronounced. It should find out on what
charges they are prosecuted. If you don't know, we can't say anything.

SHRI ©, RAJAGOPAL: Madam, we know gbout Afghanistan, but
about Maldives, the present issue, the sense of grievance, the opinion
expressed in this House will be conveyed to the Minister.

SHRI 5. VIDUTHALAI VIRUMBY: The Government should issue &
suo motu statement and take actions to see that they are not hanged. That
is our request. As far as Malaysia is concerned, baseless charges have been
framed against Indians.

THE DEPUTY CHAIRMAN:; The Malaysia matter is settied. It was
two months ago, and it is done now. | am aware of that. Now, the Minister
is going to take note of it. Please have patience.

Now | adjourn the House till 2.30 p.m. for lunch.

The House then adjourned for lunch at thirty-four minutes past twelve of
the clock.
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The House reasssmbled after lunch at thirty-one minutes past two of the
clock, THE DEPUTY CHAIRMAN in the Chair.

Hamarks made by a Minister against 1op ieadership of the Congress Party -
Contd.
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THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY' AFFAIRS
(SHRI O. RAJAGOPAL): Madam, it was made clear even on the day when
the hon. Minister spoke that he did not intend anything against the Leader
of the Opposition in the Lok Sabha. He only referred to the discussion that
was there in the tape and which was shown on TV as spcken by the then
Chief Minister of Chhattisgarh. He did not make any aflegation at ail
Therefore, to say that there were allegations or something very bad said
about the respected Leader of the Opposition in the Lok Sabha is not fair. It
is not fair. And it is also not correct. This position has been made clear.
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